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,; I : HE cou~, ~ BEFORE THE NATIONAL GREEN TRI BUNAL (PRINCIPAL BA NCH), NEW DELHI. 

Suit/ 0 A. No;_ 1JURISDICTION OF 2026 

In re:- • 

Tribunal on its Own Motio:i ... Plaintiff(s) Or Petitioner(s) 

... Appellant(s} Complainant(s) 

VERSUS 

State of H.P. & Others Def endant(s)/Respondent(s)/ Accused Know all .to whom these present 

shall come that I, Samir Raj, IFS, Dy. Conservator of Forests, District Solan, Himachal Pradesh, Respondents·No.2. 

The above named Sh. Samir Raj,IFS, DCF Solan, Distt. Solan, HP Respondent No. l. do hereby appoint Sh. Anil Jaryal 

(Advocate) (hc:-rein after called the advocate/s) ~o be my Advocate in the above·-noted case and authorize him:-

To act, appear and plead in the above-noted case in this court or' in any other court in which the same 

may be tried or heard and also in the appellate court including High C~un subject to payment of fees separately 

for each court by me/us. 

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review, 

r.evis:on, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary 

or proper for the prosecution of the said case in all its ~tages subjects to payment of fees for each stage. 

To file and take back docurnents, to admit and/or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration any differences of disputes 

that may arise touching or in any manner relating to the said case. 

To take execution proceedings on paying separate fee. 

To deposit, draw and receive money, c~eques, cash and grant receipts hereof and to do_ all 

other acts and things which may be necessary to be done for the progross and in the course of the 

prosecution on the said case. 

To appoi:it and instruct any other Legal Practitioner authorizing him to exercise the power and 

autho~ity hereby conferred upon the Advocate whenever he may think fit to do so and to sign the ~=::2;:::==s======~ 

power of attorney on our behalf. 

And I/we undersigned to hereby agree to ratify and confirm all acts done by the 'Advocate or 

his sulJ'.>litute in the matter as m.;Jou, own acts. as if done by me/us to all intents and purpose. 

Ai1d :/we under take that 1/V,/e or my/our duly authori'.!ed c1gent would appear 'in court on al.I 

hearings ar,d ·..viii inform the Advocate for appearance when the case i:; called. 

And I/We undersigned do hereby agree not to hold the advocatt~ or his substitute responsible for the 

result of the said case. The adjournment costs whenever ordered by the Cdurt shail be of the Advocate which he 

shall receive and retain for himself. 

And 1/we undc-rs:gned do hereoy agree th.:it in the event of the \•1hole or part of the foe agreed by me/us· 

to be paid to the advocat~ remaining unp.1id he shall be entitled to withdraw from the ;)rosecution of the said case 

until the same is paid up. Tne fee settle i~, onlv for the ·above case and above Court. I/We hereby agree that once J 

the-fee is paid, I /We w'ill ·not be entitled for tne refund of the same in any case whatsoever and if the case 

prolongs for more than 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our ha1~d to thesl' presents the contents of which have 

been underst,Jod by inc on this th Day of June, 2026 Accepted subit:ct to tr.e terms of the fees. 

Client 

I Identify tlie Signature/Thumb Impression C" Ue!0;. i\,1entioned Person, 
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